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KOLKATA | TUESDAY, 7 JANUARY 2025

10.12.2024/
23.12.2024

Rs. 1495765/- (Rupees Fourteen Lakh
Ninety Five Thousand Seven Hundred
Sixty Five Only) due as on 17.12.2024
together with interest from 18.12.2024
and other charges and cost till the date
of the payment

All Piece And Parcel Of Khasra No. 506/5 later
renumbered as 506/14 Area 906 Sq.Ft Situated at Mauja
Gondwara, P.H.No. 00037 R.I.C. Raipur-5- Bhanpuri
Tahsil & District Raipur (C.G.) BOUNDARY:- North Road
South Remaining Land of Seller East Land of P. Murti
West Land of Kavita Kumari

1. MR./ MRS. Sangeeta Devi w/o Subhash Chand
Pandey , MR./ MRS. Ankit Pandey, MR./ MRS. Ajit
Pandey, MR./ MRS. Ajay Pandey House No-406
Ward No-04 Behind Durga Petrol Pump,New
Gondwara Sorora Raipur 493221 Chattisgarh Loan
Id;-HLRPCHLONS000005132504/ AP-10298046

Notice Under Section 13(2) Of The Securitization And Reconstruction Of Financial Assets And Enforcement Of Security Interest Act, 2002.
NOTICE is hereby given that the following borrower's who have availed loan from India Shelter Finance Corporation Ltd. (ISFCL) have failed to pay
Equated Monthly Installments (EMIs) of their Loan to ISFCL and that their Loan Account has been classified as Non-Performing Asset as per the
guidelines issued by National Housing Bank. The borrower(s) have provided security of the immovable properties to ISFCL, the details of which are
described herein below. The details of the Loan and the amounts outstanding and payable by the borrower/s to ISFCL as on date are also indicated
here below. The borrower(s) as well as the public in general are hereby informed that the undersigned being the Authorised Officer of ISFCL, the
secured creditor has initiated action against the following borrower(s) under the provision of the Securitization and Reconstruction of Financial
Asset and Enforcement of security Interest Act 2002 and issued notice under this Act details mentioned below. If the following borrower(s) fail to
repay the outstanding dues indicated against their names within 60(Sixty) days of the notice, the undersigned will exercise any one or more of the
powers conferred on the secured Creditor under sub-section (4) of the section-13 of the SARFAESI Act, including the power to take the possession
and sell the same. The public in general is advised not to deal with properties described herein below.

Name of the Borrower(s)/
Guarantor/ Legal Heir/
Legal Representative,

Loan account no.

Demand Notice
Date and Amount

Description of secured Asset (s)
(immovable properties)

NPA date/
Demand
Notice

Sr
No
Sr
No

Place: RAIPUR Date: 07.01.2025 (Authorized Officer) For India Shelter Finance Corporation Ltd

DEMAND NOTICEINDIA SHELTER FINANCE CORPORATION LTD.
Regd: Off:- 6th Floor, Plot-15, Sector-44, Institutional Area, Gurgaon, Haryana-122002

Branch Office- SKYPARK, INFRONT OF BHANTIA NURSING HOME, RAVI NAGAR, RAIPUR, CHHATTISGARH - 492001

10.07.2024
23.12.2024

Rs. 1299958/- (Rupees Twelve Lakh
Ninety Nine Thousand Nine Hundred
Fifty Eight Only) due as on 17.12.2024
together with interest from 18.12.2024
and other charges and cost till the date
of the payment

All Piece And Parcel Of LIG 1191 AREA 1153 Sq Ft
WARD NO-16HOUSING BOARD COLONY BHILAI
DIST DURG CG-492006Durg BOUNDARY:- East-L
1190 ,West- EWS House,North-LIG 1192,South-Road,

2. MR./ MRS. PRACHI JHA, MR./ MRS. KISHNU JHA
MR./ MRS. VISHNU JHA
LIG 1191 Ward No 16 Housing Board Colony Ie Bhiali
492006 Raipur-1
Loan Id;-HL49HLLONS000005039783/AP-
10083622

FFoormrm NNoo.. ININCC--2626
{Pursuant to rule 30 the Companies

(Incorporation) Rules, 2014}
BEFORE THE CENTRAL GOVERNMENT,

REGIONAL DIRECTOR, EASTERN REGION
In the matter of sub section(4) of Section 13 of
the Companies Act, 2013, and clause (a) of sub
rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014

AANDND
In the matter of

VVararcon Econ Estastates Ltes Limitedimited
(CIN : U51909WB1983PLC035930)
having its registered office at

C/O D Banga & Co 32 Ezra Street, 6th Floor,
Room No 606, Kolkata, West Bengal,

India, 700001 ......Petitioner
Notice is hereby given to the General Public that
the company proposes to make application to
the Central Government under section 13 of the
Companies Act, 2013 seeking confirmation of
alteration of the Memorandum of Association of
the Company in term`s of the special resolution
passed at the Extra Ordinary General Meeting
held on 23rd December, 2024 to enable the
company to change its Registered office from
"State of West Bengal" to the "State of
Madhya Pradesh".
Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either on the MCA-21 portal
(www.mca.gov.in) by filing investor
complaint form or cause to be delivered or
send by registered post of his/her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director (Eastern Region), at the
address Regional Director, Nizam Palace, II
MSO Building, 3rd Floor, 234/4, AJC Bose
Road, Kolkata-700020 within Fourteen days
from the date of publication of this notice with a
copy to the applicant company at its Registered
Office at the address mentioned below:
C/O D Banga & Co 32 Ezra Street, 6th Floor,
Room No 606, Kolkata, West Bengal,
India, 700001

For and on behalf of the Applicant
VARCON ESTATES LIMITED

Sd/-
HARSH VARDHAN KEDIA

(Director)
DIN : 02660634Date : 06.01.2025

Place : Kolkata

Memo No.: 089 Dated : 06/01/2025
Applications are invited from the eligible women candidates
for filling up the vacant posts of HHWs under Bhadreswar
Municipality. Interested Candidates can apply within 28/01/
2025. For details visit ULB’s website (http://
bhadreswarmunicipality-gov.in)/ Office Notice Board.

Bhadreswar MunicipalityBhadreswar MunicipalityBhadreswar MunicipalityBhadreswar MunicipalityBhadreswar Municipality
139, G.T. Road, Bhadreswar,
DIST.- Hooghly, PIN-712124

Sd/-,
Executive Officer

Bhadreswar Municipality


